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1. The grievance in this present application is that M/s M.S. Int Udyog has been illegally established at
Dhoomri Road, Sunahra, Bhujpura, Sidhpura, Tehsil Patiyali, District Kasganj, Uttar Pradesh by cutting
mango orchard and is being operated without obtaining CTE/CTO from UPPCB and in violation of closure
order dated 30.09.2022 issued by UPPCB. Complaints were made to the concerned authorities but no
action has been taken on the subject.

2. Prima facie, the averments made in the application raise questions relating to environment arising out of
the implementation of the enactments specified in Schedule | to the National Green Tribunal Act, 2010.

3. In view of the above, we consider it appropriate to seek response from (1) State of Uttar Pradesh through
Chief Secretary, Govt. of Uttar Pradesh, (2) Uttar Pradesh State Pollution Control Board, (3) District
Magistrate, Kasganj and (4) M/s M.S. Int Udyog, Dhoomri Road, Sunahra, Bhujpura, Sidhpura, Tehsil
Patiyali, District Kasganj, Uttar Pradesh who are impleaded as respondent Nos. 1 to 4. The registry is also
directed toprepare and attach memo of parties with the paper book accordingly. Notices be issued to
Respondent Nos. 1 to 4 requiring them to file their response to the averments made in the application by
e-mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF.

4. Further, we also consider it appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of
UP State PCB and District Magistrate, Kasganj and direct the same to meet within one week, undertake
visits to the site, look into the grievances of the applicant, associate the applicant and representative of
the concerned project proponent, verify the factual position and take appropriate remedial action by
following due course of law and giving opportunity of being heard to the project proponent. The State PCB
will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be filed within one month by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

6. List for further consideration on 04.10.2023.

7. A copy of this order, along with a copy of the application and documents attached with the same, be

forwarded to the State PCB and District Magistrate, Kasganj by e-mail for requisite compliance.
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The grievance in this present application is that M/s M.S. Int Udyog has been
illegally established at Dhoomri Road, Sunahra, Bhujpura, Sidhpura, Tehsil Patiyali,
District Kasganj, Uttar Pradesh by cutting mango orchard and is being operated
without obtaining CTE/CTO from UPPCB and in violation of closure order dated
30.09.2022 issued by UPPCB. Complaints were made to the concerned authorities
but no action has been taken on the subject.

Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in
Schedule | to the National Green Tribunal Act, 2010.

In view of the above, we consider it appropriate to seek response from (1) State of
Uttar Pradesh through Chief Secretary, Govt. of Uttar Pradeéh, (2) Uttar Pradesh
State Pollution Control Board, (3) District Magistrate, Kasganj and (4) M/s M.S. Int
Udyog, Dhoomri Road, Sunahra, Bhujpura, Sidhpura, Tehsil Patiyali, District
Kasganj, Uttar Pradesh who are impleaded as respondent Nos. 1 to 4. The registry
is also directed toprepare and attach memo of parties with the paper book
accordingly. Notices be issued to Respondent Nos. 1 to 4 requiring them to file
their response to the averments made in the application by e-mail at
judicialngt@gov.in preferably in the form of searchable PDF/OCR Supported,PDF
and not in the form of image PDF.

Further, we also consider it appropriate that a Joint Committee be constituted to
verify the factual position and take appropriate remedial action. Accordingly, we
constitute a Joint Committee comprising of UP State PCB and District Magistrate,
Kasganj and direct the same to meet within one week, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and
take appropriate remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The State PCB will be the
nodal agency for coordination and compliance.

Factual and Action taken Report may be filed within one month by e-mail at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF

and not in the form of Image PDF.



6. List for further consideration on 04.10.2023.

-

7. A copy of this order, along with a copy. of the application and documents aiached
with the same, be forwarded to the State PCB and District Magistrate, Kasganj by

e-mail for requisite compliance.
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“....3. In view of the above, we cqg'_,{lﬂer it appropriate to seek response from (1) State of Uttar

Sunahra, Bhu;pura Sldhpur t‘r‘ D;smct Kasganj, Uttar Pradesh who are
impleaded as respondent N L h Str 0 di recte'__ _‘gqr prepare arid attach
memo of parties with tf;g-pagéé=b rdfngfy Not:ces be issued-to Respondent Nos. 1 to

to the averments made'in the application by e-mail at

of searchatffe PDF/OCR Supported PDF and not in
the form of !mage PDF £ ®

4. Further, we also consider it apprap;@g that a Jamé»eqmmfttee be constituted to verify the
factual position and take appropr"’fé* remedial action. Ac:cordmgfy, we constitute a Joint
Committee comprising of UP Stateﬂmand District Magistrate, Kas
to meet within one week, undertake visits to the site, look into “the., grievances of the
applicant, associate the applicant and representative of the concerned projecr proponent,
verify the factual position and take appropriate remedial action by following due course of
law and giving opportunity of being heard to the project proponent. The State PCB will be the

nodal agency for coordination and compliance.

1j and direct the same

T.Cx12V., Vibhuti Khand,
Gomti Nagar, Lucknow-226010
E-mail: info@uppcb.com

Web Site: www.uppeb.com

P |
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5.~ Factual and Action taken Report may be filed within one month by - e~maﬁ at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR . Supported PDF and not in the form
of Image PDF.  © % .

6. List for further consideration on 04.10.2023.”
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ey
Government of India
Form GST REG-06
" [See Rule 10(1)]
Registration Certificate
Registration Number : 09ABSFM1646F1ZY
1. [Legal Name M S ENT UDHYQG
2. |Trade Name, if any M S ENT UDHYOQG
{ 3. |Constitution of Business Partnership -
4. |Address of Principal Place of » SUNHARA POST BHUJPURA TEHSIL, PATTYALL
Business Kanshiramnagar, Uttar Pradesh, 207246
S.  |Date of Liability 21/10/2021
6. [Period of Validity From 21/10/2021  {To Not Applicable
7. |Typeof Registration Regul
i 8. !!’arﬂculars of Approving Authority |Uttar Pradesh

Signature P
e o

Name Mangj Kumar

Bgiguaﬁnn Assistant Commissioner

Jurisdictional Office Kashiram Nagar Sector-2

9. Date of issuc of Cortificare 25/10/2021 )

E\f_ose The registration certificate is required to be prominently displayed at all places of businesg in the State

& A7 &>y g Jr....;,,}_‘ s
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GSTIN 09ABSFM1646F1ZY
Legal Name M S ENT UDHYQG
Trade Name, if any M S ENT UDHYQG

Detalls of Additional Places of Business

Total Number of Additional Places of Business in the State

T
o

0

Annexure A
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Annpexure B
GSTIN 09ABSFMI646FIZY
Legal Name M S ENT UDHYQG
Trade Name, if any M S ENTUDHYOG

Details of Managing / Authorized Partners

1 Name MUKUL SHAKYA
Designation/Status PARTNER
Resident of State Uttar Pradesh
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|
VA ¥
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Electronically issued and Digitally signed ePAN Is & valid
amendments in clause (c)

Permanent Account Number (PAN) facilitate Income Tax Department linking
demand tax arrears, matching of information and casy 1111\igwnanea.&'mtﬁml ofelectronic information gte. relating to a taxpayer.
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Quoting of PAN is now man datory for several transactions specifi jod under Income Tax Act. |
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The PAN Card enclosed contains Enhanced QR Code which is readable’by a specific Android Mobile App. Keyword t© scarch this specitic Mobile

on Cioogﬁle Play Store is “Enhanced QR Code Reader for PAN Card.
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PARTNERSHIP DEE

' HIS DEED OF PARTNERSHIP IS MADE on this 25 day of Sep, 2021 by and between
§ Mr. MUKUL SHAKYA S/O SRI SURESH: CHANDRA SHAKYA R/O ASHOK
" NAGAR, NIDHAULI KALA ROAD, ETAH PIN 207001 UTTAR PRADESH AADHAR
NO : 8439 6489 6628 hereinafter referred to as Party of the FIRST PART (which expression
shall deem and include his heirs, executors, administrators, representatives, assigns and
agents), AND |

Mr." SURESH CHANDRA S/O SRI RAGHUBAR DAYAL R/O VILLAGE
JHUNDHRA DISTT KASGANJ PIN 207246 UTTAR PRADESH AADHAR NO : 4265
2663 3516 , Party of the SECOND PART (which expression shall deem and include his
hieirs, executors, administrators, representatives, assigns), AND

WHEREAS the above named partners have decided to start the partnership business of
BRICK MANUFACTURING AND TRADING WORK in the name and style of M.S ENT
UDHYOG ADDRESS SUNHARA POST BHUJPURA TEHSIL PATIVALI DISTT
HWASGANJ  with effect 25th day of Sep, 2021 on the terms and conditions hereinafter
mentioned and have desired to reduce the terms and conditions into writing.

NOW THIS INDENTURE IS WITNESSETH AS FOLLOWS :

. THAT the PARTIES referred above shall carry on the business of MANUFACTURE &

TRADERS in the PARTNERSHIP FIRM undér the name and style of M.S ENT

THAT the business of the PARTNERSHIP pursuant to this DEED of PARTNERSHIP
shall be deemed to have commenced with effect from 2§th day of Sep, 2021

Mg



That the capital required for the business of Partnership shall be contributed time to
time by the PARTIES in such manner in all respect as may be agreed to between them
and such capital may be paid interest as may be mutually agreed from time to time at
the rate of rates not exceeding 12% (Twelve Percent) per annum.

That all the PARTIES referred above shall be Working Partners and shall attend
diligently to the business of the Partnerahm and carry on the same for the greatest
advantage of the Firm.

That all the WORKING PARTNERS may ;he paid Salary w.e.f. 25* day of Sep, 2021,
for the work of the FIRM as may be agreed mutually from time to time betsseen the
PARTIES in accordance with the provisions of the Income Tax Laws as well as business
necessities and other factors, subject however, that the monthly Sa.lary to each such
Partner shall not exceed as under:

NAME OF WORKING PARTNER MAXIMUM BASIC SALARY NOT TO

EXCEED

a. MUKUL SHAKYA Rs. 18000/~ per month

b. SURESH CHANDRA Rs. 18000/~ per month
lower salary as per personal lable sattle In future and may be

changed _

That all business expenses shall be borne bﬁr the FIRM.

That the Profits or Losses, as the case may be, of the Partnership business shall be
divided among the Partners as under: !

| :
NAME OF WORKING PARTNER  SHARE OF PROFIT SHARE OF LOSS
a. Mr. MUKUL SHAKYA 50% ‘ 50%
b. SURESH CHANDRA 50% 50%
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Ay &4 L Fi%a
e L .I_,,.‘;.-ﬂ- :x_
R i\
SN ‘
S R
R
* 3% l. L ?E? ]"j.l;
L, N o Sl e | e o N
'-..._L_.( . - —--gr';:"' i * "‘ :
R o, -
\ _ﬁgf«.&



10.

11. "

12.

|

-

Upon mutual understanding, each Partner or hig duly authorised agent shall have free
access to the account books of the Partnership and shall be entitled to take copies or
extracts from any or all such books and records of the Partnership Business.

That the Partners shall keep or cause to he kept the books of account of the FIRM at
the principal places of its business and make all entries therein, and that al) such books
of account kept shall be closed on §1¢ March every year or in the case of any necessity
on any other date as the Partners may mutually decide. '
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13. That no Partner shall do any act or thing wﬁerehy FIRM or the FIRM property may be
prejudicially effected. i '

14. That the terms of the Partnership Deed qqy be altered, added to or cancelled by the
written consent of the Parties to this DEED '

. .
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15 That the partners can open the bank account the firm, in any bank and bank account
shall be operated by the partners jointly or in | vidually, as the case may be.

16. That the partners shall not take &ny loan from any persbn!Financing_* - Company, bank or
any other Govt./Pvt. Department in any case, without the written consent of each other.

17. That in the case of any dispute arising out eif this DEED between the Parties of this

DEED. it shall be decided by Arbitration as provided for under the Indian Arbitration
Act.

IN WITNESS WHEREOF the Paxties hersto have set and subscribe

d their respective
hands to these presents the day, month and year first written above.

WITNESSES :

L
; of the First Part)
_ @%ﬁfﬂmﬂ‘:ﬁ
2. SURESH CHANRDA
3. ( PARTY OF THE SECOND PART)
™
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